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 (2)

 (3)

 (4)

 A  statement  (Hindi  and  English

 versions)  showing  reasons  for  delay

 in  laying  the  papers  mentioned  at

 (1)  above.

 (i)  A  copy  of  the  Annual  Report

 (Hindi  and  English  versions)

 of  the  Central
 Couocil

 of

 Indian  Medicine,  New  Delbi,

 for  the  year  1985-86  along

 with  Audited  Accounts.

 र  ।  eor  of  the  Review  (Hindi

 and  English  versions)  by  the

 Government  on  the  working

 of  the  aea.  cee  of

 Indian  Medicine,  New  Dethi,

 for  the  year  1985.0 86.0

 A  statement  (Hindi  and  English

 versions)  showing  reasons  for  de

 in  laying  the  papers  mentioned  at

 (3)  above.

 [Placed  in  Library.  See  No.  LT-4000/8 7

 12.15  bee.

 ९५50 छ  FROM  RAJYA  SABHA

 |  हिन 1

 SECRETARY-GENERAL:  Sir,  1  have

 to  report  the  following  messages  received

 from  the  Secretary-General  of  Rajya

 Sabha  :

 (i)

 (ii)

 द  ड्

 “०  accordance  with  the  provisions

 of  sub-rule  (6)  of  rule  186  of  the

 Rules  of  Procedure  and  Conduct

 of  Business  in  the  Rajya  Sabha,  I

 am  directed  to  return  berewith  the

 Appropriation  Bill  1987,  which  was

 passed by  the  Lok  Sabha  at  its

 sitting  beld  on  the  13th  March,

 1987,  and  transmitted  to  the  Rajya

 Sabha  for  its  recommendations  and

 to  state that  this  House  has no  स-

 commendations  to  make  to  the

 Lok  Sabha  in  regard  to  the  said

 Bill.”

 -।  aeeea  with  the  provisions

 of  sub-rule  (6)  of  rule  186  of  the

 Rnles  of  Procedure  and  Conduct

 of  Business  in  the  Rajya  Sabha,  I

 am  directed  to  return  herewith  the

 Appropriation  (No.  2)  Bill,  1987,

 which  was  passed  by  the  Lok  Sabha

 at  its  sitting  held  on  the  136

 March,  1987,  and  transmitted  to

 the
 Rajya  Sabha  for  its  recommen-

 dations  and  to  State  that  this  House

 has  no  recommendations  to  make

 to  the  Lok  Sabha  in  regard  to  the

 said  Bill.”

 (iii)
 *

 7०  accordance  with  the  provisions

 of  sub-rule  (6)  of  rule  186  of  the

 Rules  of  Procedure  and  Conduct

 of  Business  in  the  Rajya  Sabha.  I

 am  directed  to  return  herewith  the

 Appropriation  (Vote  on  Account)

 Bill,  1987,  which  was  passed  by

 the  Lok  Sabha  at  its  sitting  held  on

 the  13th  March,  1987,  and  trans-

 mitted  to  the  Rajya  Sabha  for  its

 recommendations  ‘and  to  state  that

 this  House  has  no  recommendations

 to  make  to  the  Lok  Sabha  in  regard

 to  the  said  Bill.”

 (iv)  "ए  accordance  with  the  provisions

 of  sub-rule  (6)  of  rule  186  of  the

 *  Rules  of  Procedure  and  Conduct

 of  Business  in  the  Rajya  Sabha,  ।

 am  directed  to  return  herewith  the

 Cotton,  Copra  and  Vegetable  Oils

 Cess  (Aboliticn)  Bill,  1987,  which

 was  passed  by  the  Lok  Sabha  at

 its  sitting  held  on  the  6th  March,

 1987,  and  transmitted  to  the  Rajya

 Sabha  for  its  recommendations  and

 to  state  that  this  House  has  no  _  1e.

 commendations  to  make  to  the  Lok
 *

 Sabha  in  regard  to  the  said  Bill.”’

 (v)  -0  accordance  with  the  provisions

 of  rule  111  of  the  Rules  of  Proce-

 dure  and  Conduct  of  Business  in  .

 the  Rajya  Sabha,  1  am  directed  to

 enclose  a  copy  of  the  Delhi  Munici-

 pal  Corporation  (Amendment)  Bill,

 1987,  which  has  been  passed  by

 the  Rajya  Sabha  at  its  sitting  held

 on  the  18th  March,  1987.”

 ?


